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CASE NO. :
Appeal (civil) 713 of 2008

PETI TI ONER
KHUSHAL PAL SI NGH

RESPONDENT:
SURENDRA SWARCOP SHARVA

DATE OF JUDGVENT: 25/01/2008

BENCH
CJlI K G BALAKRI SHNAN & R V. RAVEENDRAN

JUDGVENT:
JUDGVENT
ORDER

ClVIL APPEAL NO. 713 COF 2008
( @BPECI AL LEAVE PETI TI ON (Cl VI L)NO 1454 OF 2007)

Leave granted.

Heard bot h si des.

The appel | ant herein _has chall enged the order passed by the Hi gh Court where
by the
rent payabl e by the appellant/ petitioner was rai sed from Rs. 1000/- to Rs.9000/- per nonth.

By an order passed by this Court on 2.2.2007 we had stayed the interimorder and we nake it
clear that the appellant/ petitioner shall beliable to pay only Rs.1000/- per nmonth. The s
aid

interimorder dated 2.2.2007 will hold good till the Wit Petition No.30022/2006 pendi ng

bef ore the Hi gh Court of Judicature of Allahabad is finally di sposed of by the H gh Court.
We

request the Hi gh Court to dispose of the Wit

Petition pending before it at an early date at least - within a period of six nonths.
The appeal is disposed of accordingly.




